
Central Administrative Tribunal 
Principal Bench, New Delhi 

 
OA No. 1725/2017 

 
New Delhi, this the 23rdday of January, 2019 

 
Hon’ble Ms. Nita Chowdhury, Member (A)  
Hon’ble Mr. S.N. Terdal, Member(J) 
 

 
Pooja 
D/o Late Sh. Om Prakash 
R/o C-140/4 (Bandh Gali), Gagan Vihar 
Near Gokal Puri, Delhi – 110094. 
 
Aged about 28 years 
(Group „C‟) 
(Candidate to the post of Assistant Teacher (Nursery)) 

     …Applicant 
(By Advocate: Mr. Ajesh Luthra) 
 

Versus 
1. Govt. of NCT of Delhi 
 Through its Chief Secretary 
 A-Wing, 5th Floor, Delhi Secretariat 
 I.P. Estate, New Delhi.  
 
2. Delhi Subordinate Services Selection Board 
 Through its Secretary 
 F-18, Karkardooma, Institutional Area 
 Delhi – 110092. 
 
3. South Delhi Municipal Corporation 
 Through its Commissioner 
 Dr. S.P.M. Civic Centre, Minto Road 
 New Delhi – 110002.  
                                                            …Respondents 
 
(By Advocates :Mrs. Alka Sharma for R-2 and  Mr. S.N. Verma for R-3) 
 

 
ORDER (ORAL) 

 
Ms. Nita Chowdhury: 
 

This OA has been filed by the applicant for seeking following 

reliefs : 

“a. direct the respondent to fill up the remaining notified 

vacancies of Assistant Teacher (Nursery) (Post Code 68/10) 

under SC Category and  

b. Further consider and appoint the applicant to the post in 

question. 
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c. Accord all consequential benefits. 

d. Award costs of the proceedings; and 

e. Pass any order/relief/direction(s) as this Hon‟ble Tribunal 

may deem fit and proper in the interests of justice in favour of 

the applicant.” 

 

2. Today when the matter is taken up for final hearing, learned 

counsel for applicant himself provides a copy of the appointment order 

dated 15.01.2019 and from the same, it is noticed that the relief asked 

for by the applicant has been given by the respondents.  

3. After joining the applicant is given leave to prefer her 

representation with regard to all other benefits which she seeks to avail 

of and respondents shall pass a final and speaking order on the same 

within 60 days of receipt of the said representation.  

4. With the above orders, the OA is disposed of. No costs. 

 
 

(S.N. Terdal)                                                                  (Nita Chowdhury) 
  Member (J)                                                                          Member (A)  
 
/anjali/ 


